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moré powers to the States should be
provided. But ours is a federal struc-
ture and, under the Constitution, the
powers of the Stateg as well as of the
Centre are specifically defined, and
there is no necessity of reiterating
the same thing here again.

In view of this, I would appeal to
the Hon. Member to withdraw his
Resolution.

SHRI KRISHNA CHANDRA HAL-
DER: The final reply .

MR. DEPUTY-SPEAKER. No final
reply please.

SHRI YOGENDRA MAKWANA:
I have not replied to the Hon. Mem-
ber; I have merely given certain ex-
planation,

SHRI KRISHNA CHANDRA HAL-
DER: I am saying that what he has
stated just now about the Centre-State
relationship. ..

SHRI YOGENDRA MAKWANA:
I am not debating; I have simply pro-
vided certain clarifications.

SHRI KRISHNA CHANDRA HAL-
DER: Yes, Sir, 1 am withdrawing my
resolution.

MR. DEPUTY-SPEAKER: Ig Mr.
Banatwalla withdrawing his amend-
ment? "

SHRI G. M. BANATWALLA: In
view of the fact, that the mover has
stated that he is withdrawing his Res-
solution, and hoping that gll the points
mentioned by me in my speech as also
in my amendment will be properly
considered and there will be no com-
promise on this issue by this Govern-
ment. [ seek the leave of the House
to withdraw my amendment,

MR. DEPUTY-SPEAKER: Is it the
Pleasure of the House that the amend-
ment moved by Shri G. M, Banatwalla
be withdrawn?

Amendment No. 2 was, by leave
withdrawn.
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MR. DEPUSY-SPEAKER: Mr.
Mool Chand Daga is not here. I will
put his amendment to vote of the
House.

Amendment No. 3 was put and
negatived.

MR. DEPUTY-SPEAKER: Igit the
pleasure of the House that the Reso-
lution moved by Shri Krishna Chan-
dra Halder be withdrawn?

SEVERAL HON. MEMBERS: Ves,

The Resolution was, by leave, with-
drawn.

.
-

15.45 hrs,

RESOLUTION RE. IMPLEMENTA-

TION OF POLICIES AND PROGRAM-

MES FOR TRIBAL AREAS AND
SCHEDULED CASTES

SHRI GIRDHAR GOMANGO
(Koraput): 8Sir, I beg to move:

“This House urges upon the Gov-
ernment to take immediate steps to
implement the policies and program-
meg adopted in Sub-Plan for tribal
areas and the Component plan for
Scheduled Castes of the country for
socio-economic upliftment of ne
people and also to ask the States
and Union Territories to execute
the same vigorously sp that the
growing unrest and discontentment
among the Adviasis due tn the ex-
ploitation by the vested j~terestg and
the atrocities committed on Harijang
is checked and their interests are
protected in the larger interests of
the nation a3 a whole.”

I beg to move my amendment to my
Resolution also:

“That in the resolution.—
after “of the people” insert—

“by creating separate depart-
ments in the Ministry of Home
Affairs—one for Scheduled Tribes
and another for Scheduleg Castes
under the charge of Minister of
State in the Ministry ¢f Home
Affairs whose responsibility will
include jimplementation of re-
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commendations of different Com-
mittees/Commussions  constituied
for Scheduled Casteg and Schedul-
ed Tribes, implementation of the
provisions of Fifth and Sixth
Scheduies aind alsp Other Ppruvi-
sions relating to the Scheduled
Castes and Scheduled Tribgs and
to coordinate with the Central
Ministries and Departments res-
ponsible 1or work of Sub-plan and
Component plan”,

After moving these, I wish to draw
the attention of the Government and
of the hon, Members of this House to
the fact that it is for the first time that
We have got the opportunity of discus-
sing about the Sub-Plan ang the Com-
ponent Plau for the iribalg and e
Harijans. My Resolution 15 in diffe-
rent parts. the first part 1s, how
check the growing unrest and discon-
tent among the tribals and the atroci-
ties committed on the Harijans. We
have adopted thig policy of reservation,
reservation in services, and aiso poli-
tical reservation which has been un-
plemented by the Government. But

due to some reason, the discentent is

still growing. We have got the Fifth
Schedule and the Sixth Schedule in
our Constitution; the Fiftk Schedule
relates to the other States and the
Sixth Schedule relates to Assam
and the North-Eastern States. We
nave discussed about the p.oblems of
the North-Egstern region. Now, we
are discussing about the #ifth Sche-
dule, This is the appropriate ume ior
us to give a complete pictu.e about
the problems of the tribals ard the
Harjans. I would request the hon.
Members to give their concrete sug-
Bestions, so that for the Sixth Plan
which is under preparation, they will
be aware of the problems. Of course,
they know the problems. But the
views of the representativeg of those
people should also be considered; our
voice should be counted. When we
give suggestions, they should not be
treated as reactions. If sumebody,
other than tribal representatives,
makes a suggestion, then that jg consi-
dered as a suggestion, but if the tri-
bals make the same suggestion, it is
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treated as a reaction. [ urge upon
all the political parties that they
should give thelr coucrete suggestions.
They may criticise, but they sghould
also give their concrete guggestions by
which the problems which are being
taceq by those people can be solved
by the Government,

I will show you the plant strategy
which has been adopted by the Gov-
ernment of India. In the Fiith Plan,
Wwe adopted the new strategy of tribal
sub-plan. Now, what has nappened?
in 1977, and 1979, m these three years,
much has been left behind, The rea-
son is that, whatever plan they have
adoptea, they have not gone inwo the
detailg the I[DP reports which are
the project reports of the sub-plan
have not yet been submitted fully; 180
proposals were to be submitted, but
only 129 were submittea. This is the
situation here. Then what atout com-
ponent plan? The component plan
has not been prepared by the States.
The Government of India had given
Rs. 100 crores for the compepent plan
for the Scheduled Castes and only
Ks. 70 crores for the Scheduled Tribes,
The Government of India, the Minis-
try of Home Affairs, have given spe-
cial Central assistance of Rs. 70 crores
in 1978 and 1979, and if the same ’is
to continue for 1980 also, it will not be
proper because when the area and the
Population have increased, the assis-
tance also should be Increased accor-
dimgiy. I would like you to hear our
view-point again. s

What js a sub-plan? We have to
understand this first, Sub-plan jg a
plan within the State Plan ang a plan
within the Central Plan, Tixg is the
concept of the sub-plan. The State
sub-plan has been prepared; they have
earmarked the money for that. But
what about the Central sub-plan? I
ask this specific question  because,
when we have accepted in principle
that this is the concept of the sub-plan,
why have the Government of India not
brepared the sub-plan for the tribal
areas? That means, the Central Min-
istries ghould earmark fundg for the
tribal areas. The hon. Prime Minister
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hag also written a letter to the diffe-

rent Central Ministries to earmark.
funds in 1975 and in 1980. in between

the Ministry of Home Affairs and the

Home Minister also wrote letters 1o

different Ministries but they have not

done anything. So, Sir, this is the
opportune time for us that when we

are thinking of the development of

this area and the development of
these people, each individual Central

Ministry should earmark fundg for
the Sub-Plan as well as the Compo-
nent Plan. The special Central assis-

tance which hag to come for the Tribal

Sub-Plan hag to come from the Minis-

try of Home Affairs. It is only Rs. 70

croreg but it ghould be increased.
Another component for the resources

1s the insututional {inance. That
comes under the Ministry of Finance.

There is the Harijan Development

Corporation. Like that there will pe a

Development Corporation for the

Scheduled Tribeg also by which the

institutional finance can be giveh to

these people. There should be special

centrally sponsored schemeg snd spe-

cial central projects in the Sub-Plan

areas. Previously 50 per cent used to

be given by the Centre and the States

will have to find the balauce 50 per

cent. This should not be repeated.

When we accepted in principle that

the Government of India will .give

central assistance in full, why is this

matching grant? The matching

grant principle we have given up in

the Fifth Plan. Why ghould it be in

the Sixth Sub-Plan? ‘Thig zhould be

abandoned.

There are a number of centrally
sponsored schemes which have to be
extended to those areas. 1f you talk
of Hill areas, the tribal areas will be
covered. If you talk about backward
areas, there also the tribal areas are
covered. If you speak about the back-
wardnesg of the people, even then
most of the Scheduled Casies and
Scheduled Tribes will be recovered.
Whether you talk of the main plan or
the sub-plan or the component plan,
these are the areas and these are the

& S.C.s (Res.).

people where all your schemes and
all the initiatives by the Centre and
States should be covered. The Se-
venth Finance Commission has recom-
mendeqd raising the central assistance
to this area. -Under 275.1 the funds
will be provided by the Centre to
these areas for strengthening the ad-
minystration,

I will now go into details as to what
should be done about the administra-
tion. 1 would like to tell the hon.
Munister that his Ministry has got only
a Division and not a Department 1n
charge of this affair. So, in my
amendment, I have suggcsted that
there should be a separate department
for Scheduled Castes and Scheduled
Tribes in the Home Ministry under the
charge of a Minister of State. That
should not be attached io any other
Ministry because, although they are
important Ministries, they are not so
powerlul like the Home Minisry., Or
it should be attacheq to the Prime
Minister so that all the Central Minis-
trieg which are responsible in this re-
gard should come forward with  the
tunds and plans. So my amendment
1o the resolution will be served.

When we are discussing about the
problems, there is always the alloca-
tion problem. AIll' these are mentioned
in my resolution. There are a num-
ber of suggestions made in this regard
by the Planning Commission and the
Ministry of Home Affairs also knows
what is to be done under thiz s¢heme,
But there is a Jacuna? Four things are
necessary in the Plan and also in the
Sub~Plan, One is allocation. How
much allocation will you provide for
the scheme or the Plan? What should
be the administrative gey up to im-
plement the scheme or to iavest the
money? What will be the attitude of
the officials who are executing the
scheme? What is the attitude
of the government—whether this
Party government or that party
government—towards the area and
towards the people? The fourth one
is: what is the achievement—achie-
vement in termg of physical achieve-
ment and not how much you have in-
vested in this area. Lastly, if these
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four things are necessary for the main
Plan, why not for the tribal sub-plan?
These are the problems which we are
facing. Another thing is that there
are a number of regions where aliena-
tion of land has taken place. Aliena-
tion of tribal lands creates discon-
tentment among the tribals. It is the
money-lenders, the vested interests
who exploit the tribals. The
tribals are also evicted from the
forest area. There ig no proper
implementation done in regard to
tribal areas. There is imposition of
language on them; their tradi-
tion and culture, are not preserved.
There is some defect in the implemen-
tation of the policy. There js latk of
understanding of their problems
shown by the officials. These are the
factors responsible for the discontent
among the tribals. My resolution
seeks the Government to jmplement
these things.

16 hrs.

I may also mention that if you go
through 25 reports of the Commissio-
ner so far gubmitted you wili find in
how many of them Aclion Taken Re-
ports have been submitted by Govern-
ment. The responsibility for submit-
ting the administrative report{ on tri-
bals rests on the Goveraors. They are
to submit these reports to the Presi-
dent. So, the administration of the tri~
bal greas ig that of the Centre as well
as the States. The responsibility for
the administration is more with the
Centre thap the States,

Therefore, I would urge upcen  the
Government to do one thing. There
are three lists—one is the State List,
the ofher is the Union List and the
third is the Concurrent, List in the
Seventh Schedule of tbe Constitution.
May I esked a question of the Minis-
ter? Why not mention in the Cons-
titution itself as to in which List you
are showing fribal development?
Otherwise what will happen is that
the State will shift its responsibility
to the Centre and the Centre will
shift its responsibility to the States.
If they do like that what will happen
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to the tribals? We wilil be nowhere.
That is why I say that you fix this
responsibility by mentioning that in
the Constitution and make a provision
in the List jtself as to what you want
to do for the tribals. We have made
special provision under Article 371, for
Maharashtra, Gujarat and Andkra
Pradesh. Why not do the same thing
so far as tribals are concerned? Under
Art. 371 of the Constitution, more
powers can be given to the Govern-
ors. But we have gwen powers to
the Governors under the Fifth Sche-
dule of the Constitution. More powers
should be given to the Governors
under article 371 . So that the admi-
nistrative reportg are submitted by the
Governor to the President in time.
Here I would like to make some sug-
gestions which, I hope, the Minister
will accept. The Execution power no
rests with the States. When you al-
locate money, how  wil] ycu know
that it has been spent properly or not.
Recently, Auditor General’'s Report
for 1978-79 wag received. There
has been a mention in that re-
port regarding the achievement of
T.D.AS. The T.D.A. started function-
ing in 1971-72 which was set up by
the Ministry of Rural Reconstruction.
The report says that the money which
hag been allocated for the tribal pro-
ject has not been proparly spent and
no reason for the same is given by the
T.D.A.S. The intention of the pro-
ject was to check the Naxalite activity
in that area. If this is the type of
implementation of the projects, then
how will you end the unrest growing
there? - I want that the defects
should not be repeated in the tribal
sub-plan. The 1973-79 Comptroller
and Auditor General; report says that’
the same thing should not be repeated
in the tribal development projects in
future.

I would only conclude by saying
or three things. The following are the
problems which are not yet fully
solved:

1. script;
2. Language and cultural disparity;
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3. Deprivation of lands;

4. Equality of opportunity;

5. Inter-ethnic disparity anq rela-

tion;

8, Religion;

7. Impact of urbanisation;

8. Ecology, consequence of defores-
tation;

9. Exploitation by liquor vending;

10. Impact of industrialisation  of
tribals; .

11. Brain washing and image build-
ing;

12. Border conflicts and psychologi-

cal war-fare;
13. Craft policy; and
14. Constitution provision.

These are the problems of the tribals
which have not yet been attended to
fully and sympathetically;

In conclusion I would like to say
that the basic needs of the tribals
have to be seen and protective mea-
sures given in the Constitution and
rules and regulationg of different
States should be amended., Agricultu-
ral and allied sector and marketing
have also to be looked into; Indust-
rial and allied sector hag alsp to be
looked into.

Sir, Central Ministry-wigse the funds
should have been earmarked but that
has not been done. In each annual
report there should be a mention of
what hag been done. It is not there
except In the case of a few ministries.
If this is the attitude then my ques-
tion is: How will you gsk the States
to earmark funds from the develop
ment sector of the State, Please gee
that the project head is given for
tribals and harijang in the main bud-
get and annual report should cover
what amount, they have allocated and
spent in the year. When Maharashtra
and one or two other States have
prepared separate budgets for tribal

& S.C.s (Res)

sub-plan why not the other States
prepare separate budgets for the sub-
plans, Otherwise the fundg earmar-
ked will lapse. It will remain only
on paper and there will be no actual
spending.

This is the opportune time for the
hon’ble Members representing tribals
and harijans to contribute the sug-
gestions because the Sixth Plan which
is under process of making will be
a good report by which our intention
and motive and interest will be ger-
ved.

I urge upon the Government to
accept my Resolution with my amz2nd-
ment so that the intention of the
Resolution is reflected in the Sixth
Plan.

I have done, Sir. Thank you,

MR. DEPUTY SPEAKER: Resolu.
tion moved:

“This House urges upon the
Government to take immediate
steps to implement the policies and
programmeg adopted in Sub-plan
for tribal areas and the Component
plan for Scheduled Castes of the
country for socio-economic up-
liftment of the people and also to
a3k the States and Union Territories
to execute the same vigorously so
that the growing unrest and dis-
contentment among the Adivasis
due to the exploitation by the vested
interests and the atrocities com-
mitbted on Harijans is checked and
their interests are protected in tne
larger interests of the nation as a
whole.”

He has moved the following amend-
ment also:—

“That in the resolution,—

after “of the people” insert—

‘by creating separate departments
in the Ministry of Home Affairs—
one for Scheduled Tribes and ano-
ther for Scheduled Castes under
the charge of Minister of State in
the Ministry of Home Affairs whose
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mentation of recommendations uf
different Committees/Commissions
constituted for Scheduled Castes
and Scheduled Tribes, implementia-
tion of the provisionsz of Fifth and
Sixth Schedules and also other pro-
visions relating to the Scheduled
Casteg and Scheduled Tribes gnd
to coordinate with the Central
Ministries and Departments res-
ponsible for work of Sub-plan and
Component plan.”

There are certain other amendments
which may be moved.
Shri Ramavatar Shastri
(Patna): I beg to move:
That in the resolution,— '
add at the end—

“and this House further urges
upon the Government to take
stringent action against those who
are found guilty of committing
atrocities on Adivasis and Hari-
jans for their vested interests.”
(., —

SHRI MOOL CHAND DAGA
(Pali): I beg to move:
That in the resolution:—

(i) After ‘same vigorously’ in.
gert within a definite time’

(ii) add at the end—

“and the country is saved
from the imminent explosive
situation™ (2)

SHRI BHEEKHABHAI (Bans-
wara): I beg to move:
That in the resolution —
after “tribal areas”
insert—

“in general and scheduled
areas in particular” (3)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): I beg to move:

“That in the resolution —
add at the end—

“That and this House ig also
of the opinion that although
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the approach and strategy of
the sub-plan were clearly work-
ed out in the Fifth Plamr itself,
the achievements have not been
in tune with the priorities men-
tioned in the plan and, there-
fore, this House recommends to

* the Government to direct the
concerned State Governmentg to
gear up the machinery and
prepare the necessary projects
without 1losing any further
time.”

ot WiET WIg : Fy AW § Y
qq uewe fugr § ag aga &
TEeau & | Wt Ageaus § ag ¥
qqmar argar § 1 grEae gfeer ®r
gaq fog awg & gar ? dfagra &
nRT wgqeE ofar &1 gaw [
@ | TR w3IR cfar #t
TaiHe W% ifedr gER & wRwia
el TREedfee ofar wik gw-
rafes qfar &g s@rar @ gwTe
afag At § 96 dfqu &
w=Y gArfase fFar | wzgse ofan
¥ wAgfea sfew sfaar 1 fa=
F1 GAfEAeSr g QT AT, AP
ar | dfqg § @Al F I FW
ATReE ST A qifs agr @ A
AWl P R qgEE U FF AT
AFAS FEAT AT AT AW F W oY
g7 TAAT AT AT F@ A, IA*
wm gl o1 g% o fafew TaeEREe
# gg @fa @ 5 g7 T gfm

Frar W, gfEar F @ omr sega

F ¥ AR IT 9T f@r W, 3
9T FaT T AT AT a1 I f5gy-
WA W q0E FL | TG ST AR
TaAHE ® WNAT g€ A I9N o
A @ fasrefear 9 g8
TrAA &t &ifow ®1 5 few g9
& fewrogra qgt 99T 9fgy
gr faargra € qEfEewa 6,
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gad @t EanT A AR AR 9@
AEGIAWA X | W F Al F
agge fear fo g1 20w g
g3, T A {3 G F WRT
AT IR AT AT wrfgy ag  wiwar
Fr@Ee vy wr @ &

15. 14 hrs.
(Shri Gulsher Ahmed in the Chair)

¥ qgqr T TER T IO
ROy qaF wiftg R
aferd FE F fEiE F w3ER
W o FF gAr 1 9%g AT AW
feqr war sgF1 s@tEgT S ad
g 1 W ¥ oygrA wel siwd)
sfexr aidt #1 gegaTe AT AEAT E
fr Sl & mur gfeamtor wawma,
uF A7 av@fRT 1975 ¥ fAwmmy
9% Q7 I ¥ | WHFT AH 97
AT WIAAfIEST €% TEIRER |
gt al 3ag 971 f& feqwgdz &
AIA A ZrgAq a4 @I AT ¥ o
fa R IaAr FA FE OWR @A
g a1 % Tigad FEIfASS & O
feq TFT gure Srar o FFar 0
QY IIE FY A FI Y AT AT
Tar 97 ) IR FO9 18 UGS H
Ay fFar war AT @ @ @
gfrag &Rl # gan ¥ W
FAM T | 7 9 g0 fFg  a17q,
S FAT ang S 9e F W qra
FEAAT 2 Fr F1q @ TE gAY
Wad waEyg HF JA@r g AW
QT HGET a7 $I a7 FEr T% )
I§ ¥ ATAT 350 FAT FI4 &I
sqFEQT FI T JAT L 1T AL
TO¢ €47 | gaL g wgr war fw
U9 @ WX qFH q, W
frqrdi @ gAY FAM1 FZ @
g gar f& dza fafaeedw @t
vqs w3 Trizfade s 0 &fes
dza fafreedy 3 gfefade aff
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feqr | T@ ar@ W we™w &
wax § IgM ww oY F 5 Fw
F AT TW TR FT WA
gl foa %1 S3auRe FTORW  *g
ara g N1 fF §w owwm @ w
gq o1 T, IFF! FHITEAT R AT
UaT ¥ I g | I¥ OSIH R
Fzq TEHT  EY W wEY § |
gy H e qrar & WK
V2 § e gaar § AT Ig gl
TR FY fRaE wan § | gEY affoafy
¥ ag wrawas §fF a@i 9x o=
qGA AT TITAT IIATHE  FTGRAT
J, T & €z TaEAeE F 9,
3TN g, arfs s fufe a3 1

FMawr feafaFag¥ 2 Y dga
fafelts & modr feder facga
gt frard & 1 grEEw ofare
g B ffsu, ST F#E ST
zquae df¥edt 7 & 1 afFT fa-
gre ufars &1 &1 gF #FEeguw
gfzzdy & 1 d@fqary & foggw s
¥ g 3 ¥ F77 Wy g fw fow
qer ¥ fosges of@rs € agi &
TaAT EX WA S qfears & ue-
fafrmm & at &  Sfwse &Y
foe 3w AR 3N @ s 3w
IR ¥ Tl N T 3 FT
gfgs g9 1 ¥ g STAAT SR
g fo ¥N9 THLT w9 TF W)
1 feaw Tmeww R § 1 @@
FgAT 9T ¢ 5 A F1E T

& fag &1

fegsga 5 & Juuw 5(2) &
fogr & f& AT ®oF W
frgges ofa d o wqz mAEde
* fau TEweSr AT a@war §
A7 wgRT ¥ AT UF WeA %7 oy
Ioe frar, SR qA wewd g &
I RGN & w0 & g @
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IR s fr g yama & o
¢ % wgm oA g Pedfaee #
yoaw #r foR T, afw qE
Taade Y fone famr gar @, 3@
fag e wFHe ¥ ForR A
aifgq | W T TEAHT & ATE-
fezw wr 8, ag dfawur & forar gom
¢ 1 afz ofwadicar  faum awr
gra Ty fer M ey wA @
fogges grzsw ¥ feal a)  fedl
N®X T g AT owrEwr g, A
ToqE Q¥ FAA w1 fofler #w
gHArE 47 ARW & §FdT g @ g
g fagges afar qv @ ad
g |
HAY Weatgy wglew F faw}
Ffer a1 wvA I WYX TrES F
UFECATIEAA &T Jux ISET | &7
g4 WgIa w1Aq ¢ fs Frgsw &7
fagar udacataend g w@r & 7
Tg AT I [T, TAUa & @A
FIX § WIT AT G § | G g°W
fefigaz a1 @izr wgmge #1 feafa
S g | afsa & wgAv Wm@arn g

fF 3aq o foot gu em & 1 A

I FA FT ATH g qar J_i ¥ &
13T § | # ATH Far qor, THAT,
gAwl, WY, wiefoer s faeige
qI@ 1 | 97 gal & Far feafa
& 7 ofer fa &% qgd oY wgr 3,
F &a UHarStiE mie qradl g
ST FEIATAT § f& ga1¥ agi w=1@
gfaws At M7 qgA ¥ A¥
afwa 37 &4l & & aradt wgw
AR

gfagrad fr ‘1 =aifaesm
frofgoesr sk 4w s #H
gfrg eqfe arad &1 W T T
war g, ar gg feafs 1 gat o
udgoeEt avgg far @rdy oA o
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g fa 1 mFT o7 qat v fafwe
L, Afwa b o & «F
dfeuty &t v gC A Fw @
% § | & marargar g fa fafuw
TsRaTET ¥ T wafg § ww Az
F At sfadzq wegm fa¥, 97 o
T X T xrgEgy w1 & o
$2IT §, WEITT FZH W1 WYX
S ¥ ElR F owd ¥ fR e
@ arg agrar € I T 7O W7
f& 7 ¥ *7 WIYes wEEA ¥
weTey FrEsw &HfAeAT ® AN &g
a1 g fawmfar § sa & fxar-
mrg 1 fag war aew® R, fww
R Y 37 s s @
war wEEa A srave faay f6d o £ ot
g Frgua €€z AETHECH 6 9TH
wo fear 1 a1 ag wee A &7 ETH
gWr? W¥re whEH U AIYT
1A ¥ fomaEry @Y w9 w7 g,
e T sraar faosday § 7
T I7 W Tafazy W F. ...,
(wETr) . ... oWt @1 #F HOA
wHEdz F arg W qIr g w7
g gix faaz Mg Hifag

gamafr a caga ¥ HTAAE
q3Eq qIAY 1 § | W7 9T gHIed

FI |

sl : O ¥ ww
w¥Ze® qfwar F ar? ¥ 3Rar g |

IR AT WA HWTE | IH
a1 ¥ war W@y arH, sfag@d
waX At TPfasy § IIF WA
T F1aifraa g FTar @ FUGY

grEEA gasATA d AT H { agAr
a1 § i wa gream i deges
qfcara 7 & afsa @@ n¥ges of-
o> grgaw gforst &)1 & grgaw ofe
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*SHRI HARIHAR SOREN (Keon-
jhar): Mr. Chairman, Sir, I rise ¥
support the resolution moved by my
friend Girdhar Gomango, The Sche-
duled Castes and Tribes are facing
myriads of problems. I am sure God
would not be so unjust as to create
such problems for them; it ig the ad-
ministration which is responsible for
most of them.

When we became free our national
leaders decided to improve the lot of
the Harijans and the Tribals. Spetial
provisions were made in our Constity-
tion to ensure their development se
that they could come upto the level of
the rest society. Funds were allocated
in the various plans for the upliftment
of these unfortunate classes, Tribals
sub plans and component plans and
what not were formulateq and crores
of rupees were spent on their impile-
mentation but the lot of the Scheduleg
Castes and Tribes has not improved.

The reason why it happened was
the lack of honest implementations of
the plans. Those who should have
put those plans into action remained
impervious to the misery of thede
people and continued to exploit them.
How could the plans prepared by Be
bureaucrats who have no sympeiRy
for these unfortunate human beings
succeed?

The Scheduleg Castes and Tribes of
the country have implicit faith in owr
leader Shrimati Indira Gandhi. That
is why they gave her a massive man-
date in the 1880 elections. She is
their last hope. If ghe also fails %o
improve their lot no other Govern-
ment would ever succeed in pulling
these down-trodden people from sie
morass of misery.

*The original speech was delivered in Oriya,
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Mere preparation of plans, howso-
ever good they might be, cannot help
them. nor stop the spread of dissatis-
faction among them. I{ is implemen-
tation in which we have been lacking
and the Government should see to it
that the plans are honestly implemen-
ted and the funds allocated for the
upliftment of the Scheduled Castes
and Tribes are spent on the purposes
for which they are meant.

Sir, 75 per cent of the population
of our country lives below the poverty
line and the majority of them belong
to the Scheduled Castes and Tribes.
They are the havenots. The haves
are leading comfortable lives but the
poor Harijans and Adivasis are steep-
ed in misery. They are exploited
neglected, suppressed, and therefore,
they continug to remain backward.
Most of them do not have even a full
meal in a day. How can you expect
peace and discipline to remain invio-
late in our country in these circums-
tances? The Government should en-
sure that the administration changes
its ways and honestly implement the
schemes for the betterment of these
unfortunate people.

Sir, we make laws but they give
protection only to the rich who are
opportunistic and get all tHe benefits
meant for all and sundry, The enact-
ments do not help the people belong-
ing to the¢ Scheduled Castes and
Tribes. We must see that they and
their interests are protecteq through
special enactments.

A word about the agricultural la-
bour. There are people in our coun-
fry whose monthly income iz more
than Rs. 15,000, but an agrieultural
worker ig lucky if he gets Rs 4'—
per day ag wages, That is the mini-
mum wage fixed in the State of
Orissa. How can a person exist on a
mere pittance of four rupees? There
are people who spend more than that
on smoking alone in a day. What is
the good of our plans sub plans and
component plang if an agricultural
worker is unable to feed himself, not
to speak of his family with what he
earns in a day? The plans are unable
to halt the spread of poverty,
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The development and progress of
the country depend on the uplitiment
of the Harijans and the Adivasis, If
the Government ig really interested
in deing any good to these communi-
ties it should ensure that the plans
meant for them are sincerely and
speedily implemented.

About land reforms. may I submit
that most of the Harijang and Adiva-
sis, if they possess any land, are small
and marginal farmers. The small
holdings are their mainstay since they
have no capital to invest in anything
else. Non have they the money to
get higher education. The only way
they can supplement their meagre in-
come from land is to take up work
as agricultural labourers on somebody
elses land. On the other hand, the
former landlords have managed to
keep large holdings in varlous fictiti-
ous names. The Scheduled Castes
and Tribes who till their holdings
have to contend with a wage of Rs_ 4].
per day. Justice demands that the
real tillers become the owners of the
lands they till.

And finally, a word about the land
ceilings enactments. The surplus lands
are supposed to be distributed among
the landless but even where they
have been distiributed, the size of the
holdings is so small to support their
families. The cost of cultivation is
sometimes much more than the value
of the harvest they manage to get.
More lands should, therefore, be
distributed among them.

In the end. I would like to make 2
few sugeestiong to imorove the living
standards of the Scheduled Castes
and Tribes, The component plans
and other vorojects for the welfare of
these classes should be allocated to
spread education among them. Third-
lv the Hariians and the Adidvasis
should be recruited in larger and
larger numbers on the proiects which
are heing imolemented in their areas.
Offirerg from these communities
should be made responsible for the
implementation of the plansg meant
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for their benefit. That would help
them to improve their economic con-

ditions,
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FHIRTY T 7T grov § W agt dnae
F oY T 197 S @ Taq fear
HEAT AR 30 qTA A QAT Frar @I
oTY 7 gfeort § At AT A IR
fod auaTaIe TX TP FWIHE AT
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g A1t &7 ag feee g s A ER
fAdT ot w7 @S FC Q@ 8
AR fafreecar iy § 1 FEUT §
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“I do not want to be re-born. If I
have to be born again I should he
born as an untouchable so that I may
share their sorrows and sufferinge
afflicted upon them. I, therefore, pray
that if I have to be born again, I
should not do so as a Brahmin or a
Kshtriya or a Vaish or a Sudra but
‘ati sudra’.”
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As long as millions live in hunger
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a traitor who hag been educated at
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‘Ne mean can get his right by re-
quest. Righty are wrested from un-

willing hands.‘ (Swami Vivekanand)
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SHRI BAPUSAHEB PARULEKAR:
Mr. Chairman I stand to support this
Resolution. At the same time, I have
moved an amendment which suggests
that though the Government has
made plans and has spent a large
amount over it, the implementation
has not been properly made. 1 will
not read my amendment inasmuch as
it ig cireulated and the time at my
disposal is very short.

I would submit to Shri Makwana
and Shri Shiv Shankar that the pro-
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blem of the tribals and Harijans can-
not be solved only by economic up-
liftment and by passing these Resolu-
tions. You will be surprised if I tell
you as to how the so-called untouch-
ables, now called hrijans, are treated
in my part of the country. If in s
crowd a Savarna gets the touch of an
untouchable, in order to purify him-
self he embraces a cow; he hugs a
cow. Then he feels that he ig puri-
fied. How are you going to solve it?

PROF. N. G. RANGA (Guntur):
What is that wonderful district?

SHRI BAPUSAHEB PARULEKAR:
Sangli town in Maharashtra from
where your Vasant Dada Patil comes.
This is the position in Sangli, Satara
and other areas.

In our parts the harijan
ladies manufacture cane baSkets
and when they come to sell

them. they stand in the corner
of the court-yard. Suppose the
sale is struck and the price is Rs. 1.50.
If she is given Rs_ 2|- she returng 50
paise. He takes-that 50 paise coin
and puts it in his dhothi the sacred
dhoti which he wears at the time of
the puja. But that cane basket is
not taken into the house. The do-
mestic servant pours a bucket of water
on the cane basket, which is the
first purification. Then it goes into
the first room of the house. Then
Go mootra is poured over it and then
it goes to the middle room. After
some days It is supposed to be com-
pletely purified and the women in the
house start using it. How are you
going to improve this? Kindly consi-
der the plight of the mind of the
Harijan wompn 'Who is seelng all
thig that the 8-anna piece which is
given by the Harijan goeg straight
into God’s room, it goes in his poc-
ket, but that particular cane-box
which she prepared spending nights
over it requires months to be useq in
this particular area. There are many
instances. but T will not take the time
of the House with them. By these
resolutions. by these lip sympathies,
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these problems are not going to be
solved and therefore, about the later
part of the Resolution, if thig ig not
done, the effect would be what we are
seeing in the North-East ang there-
fore we have to take into considera-
tion certain things very seriously,

We find, as for 1971 census, the tri-
bal population wag 380 lakhs, that is,
7 per cent of the total population.
Ang after removal of area restrictiong
in 1976. it is 4.11 lakhs, that is 7.5
per cent. So, it has increased. And
as we find that they are at widely
different stages of social as well as
economic developments the problems
differ from area to area and therefore,
though elaborate infra-structure is
prepared because of the failure of <he
implementation of all these plans,
though the money is spent, we are not
getting any results out of it,

Now, Sir  for the information of the
hon. Members of this august House
I would like to state that ni all
Rs. 859.93 crores have been spent
only as far as tribals are concerned
from the First to the Fifth Plan, as
the figureg go. And what is the re-
sult of it? As I have said. the main
difficulty is that of implementation.
Who goes to implement this? The
high officers, the bureaucrats sitting
in the air-conditioned rooms in Delhi
cannot solve the problemg of tribals.

The other day, my learned friend,
Mr. Rajda, suggested to the hon.
Minister for Information the incident
of Pandit Jawaharlal Nehru. That was
a gesture. When Pandit Nehru went
to the tribals, he wore their dress
joined the folk dances and tried to be
one among those tribals. But, Sir,
we have our Government servants,
they go in complete suit, the ladies go
with the good styles of hair-dos and
minig and biknis when tribal, women
are scared and run away when they
go there. So, unless and until we try
to educate the tribals by trying to
impress upon them by creating a sense
of feeling that we are one among
them, this particular problem cannot
be selved.

& S.Cs (Res.)

The problems of the tribalg have
as much to do with the attitude and
educetion of the so-called civilised
and sophisticated people, to which
have just now aluded as with the de-
velopment of tribals themselves.

One more suggestion I would like
to make and it is this. These sophis-
ticated people have to be taught two
things the virtue of tribal way of life
which our people do not know.
We go with the money, with the
schemes, but we do not know the cus-
toms of the tribals, we do not know
how to behave with the tribals. We
feel that we have gone there to tell
them that we are god-sent men and
we have to uplift them. They have
their honour and they feel hurt. they
feel dishonoured And therefore, a
suggestion is made in this particular
Fifth Plan, which I would like to
quote:

“In this way, the sophisticated,
the educated and the elite of the
cities have to be taught th& virtue
of tribal way of life the sense of
honour of the tribals to be respect-
ed, and their culture to be under-
stood in a participatory rather than
in a patronising or in a scholarly
WBY."

This is the way in which this pro-
blem has to be approached.

Secondly, we have to see whether
we have stopped exploitation. This
very Plan mentions:

“The Tirst step should be to save
him from the multitude of exploi-
tative processes which tend to geb
strengthened as developmental pro-
grammes are initiated in tribal

areas.”

But, though we have gpent about
Rs. 900 crores, we are not getting re:‘

sults.
17 hrs

May I cite an instance? If a tribal
comes to Delhi to get hig problems

solved. if he goes to an office in his
tribal dress, he will not be allowed
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inside. But one who goes there in
a sophisticated dresg readily gets ad-
migsion. So, you should try to create
a cadre of real social workers who
understand the problems, life style,
language and customs of the tribals.
Such people should be recruited. Only
then this problem can be solved.

1 invite the attention of the hon.
Minister to the Report of the Com-
miggioner for 1977-78, wherein he has
stated:

“It is observed fhat the concept
that tribal devélopment is the res-
ponsibilitity of all the development-
al departments took sufficient time
to be realised. The Tribal Develop-
ment Departments are not still
headed by senior officers in all the
States. Similarly, at ITDP level in
most of the cases, project adminis-
irators have not been appointed.
There has also been observed a
considerable lag in the delegation of
administrative and financial powers
to the project authorities.”

It is this situation which is mainly
responsible for our not getting resuits.
Therefore I have suggested an amend.
ment that the States should be direc-
ted that what is mentioned here
should be considered seriously. Apart
from that, try to do something so that
the honour of the tribals is respected.

SHRI SUDHIR GIRI (Contai): I
support this resolution. It is some-
shing, better than nothing, to me, The
suggestions made in the resolution
will not solve the real problems of
whe tribals and scheduled castes. They
should not be differentiated from
ether backward people.

The main reason for their sufferings
is that they have to work in the field,
t¥hey are engaged by other people
who have big land holdings, they are
subsgervient. So, only making some
moposals will not serve the purpose.

Thae resolution mentiong four things.
First of sll, the resolution states
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that the Sub-Plan for the tribal peo-
ple and the component Plan for the
Scheduled Castes should be imple-
mented by the State Governments and
the Centre immediately. Secondly it
refers to the policies ang programmes
adopted in the Sub-Plan and the Com-
ponent Plan for the uplifiment of the
socio-economic conditions of the peo-
ple. Thirdly, there is discontent
and unrest among the Harijans and
Adhivasis due to exploitation, In order
to meet these points, I have some sug-
gestions to make.

First of all, therg are plans and sub-
plang and the Fifth Five Year Plan
has dealt with them elaborately And
#e Planning Commission has come
to the conclusion that the Intergra-
fed Rural Development Programme
should be there and under that, cer-
tain areas where the number of Sche-
duled Castes goes above 20 per cent
and where thefe Is a concentration of
tribals should be identifieq and such
areas should be taken into considera~
tion for the implementation of the
Plans and Sub-Plans. There are three
suggestions made in the Fifth Five
Year Plan. There should be primary
sector, secondary sector and tertiary
sector. In fhe primary sector, we will
have agriculture, fisheries animal
husbandry and forestry. The Plan sti-
pulates that these should be intensi-
fled and enlarged. In the secondary
sector, the village and cottage indus-
frie; should he expanded. small gcale
industries, skill formation and sup-
porting services should be expanded.
In the tertiary sector organised mar-
Reting, processing and allieq activities
should be expanded. These things
include the establishment of educa-
tional institutions ang digeing of
wells, tubewells and building some
hospitals etc. After we achieved free.
dom and since our Constitution came
into force in 1950, we have seen that
so many plans and programmes have
been chalked out. But what has been
done to the real poor? In 1971, the
present Prime Minister, who wag the
Prime Minister at that time also, de-
clared and raised a slogan that the
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poverty would be removed from the
gountry, But when she was removed
from power in 1977, the number of
the people living below the poverty
line had increased from 40 to 65 or 70
per cent and the number has been
increasing day by day. What is being
done?

I congratulate Mr., Soran, who said
elaborately in Oriya that he expects
that under the leadership of the Prime
Minister, all the problems will be
solved. But 1 would
these problems cannot be solved so
long as the power restg in the hands
of bourgeois, big landholders, and so
long as the monetary power, adminis-
trative power and the policy-making
power lie with the imperialistic multi-
nmationals. So. I make some proposals.
If the Government ig really willling
to solve the problems of the back-
ward people also, apart from solving
the problems of the Scheduled Castes
and Scheduled Tribes, because the
Scheduled Castes and Scheduled Trib-
es are also poor people and there are
poor people among caste Hindus also,
we have to do something. Even if the
recommendations of the Planning
Commission are accepted in toto and
are implemented, there will be ex-
ploitation, blackmarketeers, money-
lenders, masg unemploymen: and
bonded labour. Minimum basic needs
will remain unsatisfied, bureaucracy
will have no elastic attitude towards
social welfare programmes mass illi-
teracy will be there; superstition will
remain thers and production system
will remain he same. If he produc-
tion system and production relations
remain the same, how can we change
the lot of the poor masses? So, the
production system and production re-
lation must be changed. In order to
do all these things, a social change
kas to be brought about. In order to
bring about a social change. we have
to think in terms of total land re--
form. Those who do not cultivate the
langd must be divesteq of the posses-
sion of the land and the surplus land
should be distributed among the back-
ward people, not only among the

tell him that’

(o]
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Scheduled Caste buj also among Sche-
duled Tribe people, free of cost.

One practical suggestion ig- that
there are so many organisations, tri-
bal welfare organisations or Scheduleq
Caste welfare grganisations. But these
organisations have no self-reliant ma-
chinery. They have to depend upon
the State Governments and, so they
cannot function properly. A seolf-
reliant machinery must be there te
see that the money flowing from the
Central Government and the State
Governmentg is utilised for the wel-
fare of tribal people ang Scheduled
Caste people.

The right to land distributed to
these people must be recorded. The
land ceiling should be reduced, Every
man and woman should be ensured a
square meal a day. They should be
ensured their clothing, they should be
given education., We find in India.
at the present gtage, 67 per cent of
people remain illiterate. They are
not conscious of their rights they are
not conscious of the rights of other
people, they do not know amenties te
be provided in the villages, Seo, I
thing, to bring about a socia] change,
radical policies must be adopted. T
congratulate the Finance Minister whe
said the other day that his Govern-
ment’s policies differ from radical
policies. I congratulate him on this
account because he has confessed it.
These people forming the Govern-
ment, when they go to people I say
that they are the friends of the poor.
But when they come to power, they
do not deal with them properly. They
neglect them. They forget themw.

I would conclude my speech after
referring to a sSpeech made by
Mahatma Gandhi. Mahatma Ganfhi in
his writings said:

“Whenever you are in doubt, er
when the self becomes too much
with you, apply the following test.
Recall the face of the poorest and
the weakest man whom you wmay
have seen, and ask yourself if the
dtep you cBntemplate ig going to be
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of any use to him. Will he gain

anything by it? Will it restore him

to a control over his destiny?”
1 request and appeal to all those
people who wear Gandhi caps to show
respect for Mahatma Gandhi_ to search
in their hearts if they are actually
looking to the faces of the poorest
people of this country. T think, they

do not do so.

I just refer to Jawaharlal Nehru.
In 1936, he made 2 Presidential Ad-

dress in Lucknow  He said:

“] am convinced that the only
key to the solution of the world’s
problems and of India’s problems
lies in socialism and when I use this
word I do so, not in 2 vague hu-
manitarian way but in the scientific.
economic sense.... I Ssee no way
of ending the poverty, the vast un-
employment of the Indian people
except through socialism.”

s das warz wat (FST)
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PROF, N. G. RANGA: Ramakriszhna
Misgion is one of the best Mimmioms.
Why do you mix it up with the ether
Misgions? Keep it separate from the
ether Missions.
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17.3¢ hrs.
HALF-AN-HOUR DISCUSSION
MARKETING OF CARDAMOM

MR. CHAIRMAN: Now we take up
the half-an-hour discussion. Shri M,
V. Chandrashakara Murthy,

SHRI M. V. CHANDRASHEKARA
MURTHY (Kanakapura): 1 geek
your permission to raise a discussion
on the points arising out of the ans-
wer given by the Minister on 11th
July, 1980 in reply to Starred question
No. 504 regarding marketing of carda-
mom.

The current worlg production of
the cardamom is of the order of 7,000
tonnes out of which our country con-
tributes 57 per cent, the remaining
33 per cent by Guatemala and the
remaining 4 per cent by Sri Lanka.

Sir, the Cardamom Boarg was cons-
tituted in 1965 with some objectives,

I may be permitted to read the ob-
jertives:

“(1) For rendering financial amd
other assistance to cardamoms
planters and for increasing carda-
mom production ang ensuring re-
munerative returns to growers”.

This is the most important gne. Bvea
after the lapse of 15 years. they have
not yet achieved anything and the
Cardamom Board is sleeping over the
matter.

Fhe other is:

“Securing better working comdi-
fions for the cardamom workers.”

This they are not doing Now, I
come to the point about the regulatiaa
of sales and exporls ef cardamom. Ba



